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Title: The Minister of State of The Ministry of Skill Development and Entrepreneurship and Minister of State in the Ministry of Parliamentary Affairs
laid a statement regarding Government Business for the week commencing 5th May, 2015 and submission made by Membrs.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): With your permission Madam, I rise to announce that the Government Business during the

week commencing Tuesday, the 5t May, 2015, will consist of:-
1. Consideration of any items of Government Business carried over from today's order paper.
2. Consideration and passing of the following Bills:-
(a) The Appropriation Acts (Repeal) Bill, 2015.

(b) The Juvenile Justice (Care and Protection of Children) Bill, 2014,

(c) The Undisclosed Foreign Income and Assets (Imposition of Tax) Bill, 2015.

(d) The Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement (Amendment) Bill, 2015 — to
replace an Ordinance.

3. Consideration and passing of the following Bills after they are passed by the Rajya Sabha:-

(e) The Constitution (One Hundred and Nineteenth Amendment) Bill, 2013 - relating to Indo-Bangla Border Agreement).

() The Delhi High Courts (Amendment) Bill, 2014.

(g) The Commercial Courts, Commercial Division and Commercial Appellate Division of High Courts Bill, 2015.
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SHRI RAJIV PRATAP RUDY: Hon. Speaker has listed 9 (a). Yesterday we had a meeting. He should read it clearly. It says that the Business Advisory

Committee held ...(Interruptions) Madam, if they are not ready to listen, then there is no point...(Interruyptions) smu cier oot & e derz ordl
3)...(caaumar) The 17t Report which we sat yesterday was Wednesday. The Business Advisory Committee held a sitting on the 29t April,
2015...(Interruptions) The Committee recommended allocation of time for the following items of business as shown against each. The Appropriation
Act Repeal Bill, 2015; the Juvenile Justice Bill was allotted two hours and the Real Estate Bill was allotted two hours. Did we not do this? This was
the 9(a).

The item No. 14 in today's List of Business is the Government Business for the next week on which hon. Members give their submissions. That was
not supposed to be a part of the BAC. You are absolutely wrong. You are reading the papers today. You are not doing your home
work....(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: Madam, all that he has announced is business for the next week. All the points that he has announced like the
GST Bill, etc. are for the business for the next week. Why did he not discuss this in the BAC when Members raised it in the BAC? He categorically
said that we will not bring it up until the next BAC meeting. Why is he raising the matter now? That is not right.

Madam, he is taking the BAC for granted. Madam, then it is better to disband the BAC and disband the Standing Committees. What is this? &€|
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when the BAC is held on a Monday or a Tuesday where we discuss the business for this week. Then the Government surely puts in a statement for
the business for the next week. ...(Interruptions)
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SHRI JYOTIRADITYA M. SCINDIA: But in the BAC, we had discussed the business for the next week. It is different, Madam. We discussed the
business for the next week in this BAC. How can you then include additional business? That is wrong. Madam, that is completely wrong. If we had
not discussed the business for the next week....(Interruyptions) But we had discussed the business for the next week. ...(Interruptions)

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Madam, we have clearly understood the concern of the hon. Member, Shri Scindia. He should also realize a very simple position.

There are two separate items. What you discussed in the Business Advisory Committee is item No. 9A. ...(Interruptions) Circulated or not circulated,
item No. 9A refers to the Report of the Business Advisory Committee. That Report will show you what exactly you had discussed in the Business
Advisory Committee.

There is a separate item No. 14 which is Statement of the Minister with regard to Government Business. Now, the Minister's Statement with regard
to Government Business is the Government's request, subject to the BAC and the Speaker approving, that this is to be taken up next week, Week
after week, these two items are listed separately. It is for the first time that some confusion has arisen in your mind that both the items are one.
...( Interruptions)

HON. SPEAKER: Shri Scindia, please sit down. I am not allowing you.
Shri Mohammad Salim.
...(Interruptions)

HON. SPEAKER: MNothing will go on record.
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You are the Chairperson of the BAC. All the political parties are represented there. It is an insult to the BAC. When yesterday afternoon, when
we asked the Government — because it is the last week — as to what will happen to Land Bill and what will happen to Indo-Bangla Border
Agreement, the Minister who was attending the meeting there said, 'till now it is nothing'. But today you are coming to the House with these Bills,
when only yesterday afternoon you said in front of the Speaker and the Committee that you have no business. Then, what is the use of the BAC? We
read in the newspaper that yesterday the Cabinet cleared some Bills and now the Government is coming out with these Bills. Then, what is the use
of Parliament and Parliamentary Committees? This is the point.

SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, I would like to have one small line put in here. I have been attending the BAC meetings. I
would like to know when exactly, if ever, this sort of a thing has happened earlier. If the Government has such intentions we cannot stop the
Government from having any intentions, mala fide or otherwise. ...(Interruptions)

Madam, when there is a BAC under your chairpersonship, it is assumed that whatever is discussed there is sacrosanct and that is what is read out
as the BAC's Report in the House. But adding things that were not discussed at all is, I think, very wrong. I would like to assert here that these Bills,
for instance the Land Bill, were not discussed yesterday. Thank you.
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PROF. SAUGATA RQOY (DUM DUM): I will just read out Rule 288 (1) from Functions of the Business Advisory Committee. It says: "It shall be the
function of the Committee to recommend the time that should be allocated for discussion of the stage or stages of such Government Bills and other
business as the Speaker, in consultation with the Leader of the House, may direct for being referred to the Committee”.

So, the Business Advisory Committee will take up matters with the Leader of the House, in consultation with the Speaker, saying that this will be the
business of the Business Advisory Committee. Now, the hon. Minister of State of Parliamentary Affairs, in reading out the List of Government
Business, for instance spoke about the Land Border Bill, in case it is passed by the Rajya Sabha. The Government business is not fixed in that way.
You can discuss in the Business Advisory Committee or the Government can mention that this Bill passed by the Rajya Sabha and you allot time to it.
But you including a Bill, which has not been passed by the Rajya Sabha, in hypothesis in the List of Government Business is unheard of and it is
unprecedented.

I was keeping quiet so far because I am not a Member of the Business Advisory Committee. Shri Jyotiraditya Scindia, Shri Tathagata Satpathy and
Shri Jithender Reddy are Members of the BAC. So, I was not aware of what has happened. But if this is what has happened in the Committee, then
how come any matter which has not been referred to the Business Advisory Committed be mentioned in the List of Government Business? It is
because Rule 288 (1) clearly states that whatever is to be discussed has to be referred to after consultation with the Leader of the House by the
Speaker to the Business Advisory Committee. So, suddenly at night, somebody takes a Cabinet decision and in the tells the Minister to add a new 9
(a), do not circulate it and read it as proposed Government business. This surreptitious and hush-hush method should not be there. Parliament is an
open forum.

Everybody should know how things take place. What Shri Jyotiraditya Scindia, as a Member of the Committee, has protested against, I add my voice
to his protest. I say that Shri Rudy should withdraw those items of Government Business which was not mentioned in the Business Advisory
Committee from the list that he has read out.
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SHRI K. PARASURAMAN (THANJAVUR): Madam Speaker, the following items may be included in the List of Business for the next week:-

1. Need to set up Warehouse with dryer facility and Cold Storages in all Panchayats in Thanjavur and 10 adjoining districts as they depend
fully on agriculture.

2. Need to expedite Pattukottai to Thanjavur and Pattukottai to Mannarkudi railway line as it would fulfill aspiration of 20 lakh people for the
last 100 years.
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PROF. SAUGATA ROY (DUM DUM): Madam Speaker, I may be allowed to raise the following matters regarding the Government Business for the
coming week:-

1. The Chief Justice's refusal to sit on the Committee to consider the names of two eminent persons to be part of the new National Judicial
Appointments Commission (NJAC) to select Judges.

2. The need to start work on the Atal Mission for Rejuvenation and Urban Transformation (AMRUT) immediately, since the municipalities and
corporations in the country are starved for the funds for development.
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HON. SPEAKER: K. Sureshiji, only two subjects can be included from your side.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Respected Madam Speaker; I would request that the following subjects may be included in the next
week's Agenda of the Lok Sabha:-

1. To set up an FM Radio Station in Pathanapuram, Kollam District, Kerala.
2. To set up a Cashew Board for promotion of cashew industry in Kollam, Kerala.

Thank you.

HON. SPEAKER: Now, we will take up Legislative Business.
...(Interruptions)
HON. SPEAKER: Hon. Members, as I have declared it, there will be no Zero Hour at this time. In the evening you can have it.
...(Interruptions)
12.37 hrs
At this stage, Shri Ravneet Singh, Shri Bhagwant Mann and some other hon. Members came and stood on the floor near the Table.

HON. SPEAKER: I am not allowing it.
..(Interruptions)

HON. SPEAKER: Hon. Members, please go back to your seats. We are taking up the financial business.
...(Interruptions)
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HON. SPEAKER: Hon. Members, there will be no Zero Hour at this time. In the evening you can have it but not now.
...(Interruptions)

HON. SPEAKER: I have to make a very important announcement. Please go back to your seats.

...(Interruptions)
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HON. SPEAKER: I am not allowing anyone.
...( Interruptions)
HON. SPEAKER: Nothing will go on record.
...(Interruptions) €]
HON. SPEAKER: Hon. Members, please go back to your seats. I have to make a very important announcement.
...( Interruptions)
HON. SPEAKER: Nothing will go on record.
...(Interruptions) 3€; *
HON. SPEAKER: Now, nothing is going on record. Please go back to your seats,
...(Interruptions)
HON. SPEAKER: I am not allowing anything. You have to go back to your seats. Otherwise, I will make the announcement amidst this.
...(Interruptions)
HON. SPEAKER: You have to go back to your seats. Nothing will go on record.
...(Interruptions) 3€! &
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HON. SPEAKER: The House stands adjourned to meet again at 12:45 p.m.

12.40 hrs
The Lok Sabha then adjourned till Forty Five Minutes
past Twelve of the Clock.
12.45 hrs

The Lok Sabha re-assembled at Forty-Five minutes
past Twelve of the Clock.

(Hon. Speaker in the Chair)
...(Interruptions)
SHRI M.I. SHANAVAS (WAYANAD): Madam, please give me few minutes' time. ...(Inferruptions)
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